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Moo 1215 (2)fXVII-V-1—1 (KA) 20-1997
Dared Lucknow, August 18, 1997
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English {rans-
" lation of the Uttar Pradesh Bhumi Vidbi (Sanshodhan) Adhiniyam, 1997 (Uttar Pradesh
Adhiniyam Sankhya 20 of 1997) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on August 16, 1697.
THE UTTAR PRADESH LAND LAWS (AMENDMENT) ACT, 1997
[U.P. AcT No. 20 oF 1997}
(4s passed by the Uttar Pradesh Legislature)
AN
ACT
Jurther to amend the U. P.Land Revenue Act, 1901 and the Uttar
Pradesh Zamindari Abolition and Land Reforms Act, 1950,
IT IS HEREBY enacted in the Forty-eighth year of the Republic of India
as following :—
CHAPTER 1
PRELIMINARY

1. This Act may be called the Uttar Pradesh Land Laws  ShomTitle
(Amendment) Act, 1997.

CHAPTER II
AMENDMENT OF U. P, LAND RBVENUE AcT, 1901

. % Tnsection 5 of the U. P. Land Revenue Act, 1901, heroinafter in  ADendment of
his chapter referted to as the pi‘intipal Act, fm. the wordg ¢ segtion 5 o

L L appeals P. Act Ne.ll
eferences”, the word ““appeals’ shall be substituted. ’ },Jf' ;gor}d o
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o Amenameny; of 3. lnsection & of the inct . . T i

s iy L principal Asct, for the words “apneal )

1 j ; ‘ . kszction 8 Teference™, the word “appeal” shall be substitited, Be o 3

i Substitutiond of 4., In the nrincipal ol . ! .

FH the ; %, principal Act, for the heading of Chapter X, the followin

i &aﬁiﬂ?g of heading shall be substituted, namely 1— ’ &

| | _ “APPEAL AND REVISIQGN”

: i sgciﬁiosgloﬂ 21? S. Sectipn 218 _of the principal Act shall be omiited.

i "4? Si?f;‘é“;l%ﬂ of 6. For section 219 of the principal Act, the following section shail be

(i s substituted, namely 1 — X
' *219 (1) The Board oz the Commissioner or the Additional Commis- i

o siomer or the Coliector or the Record Officer, or
R°"'5’f’” the Seltlement Gfficer, may call for the record
of any case decided or proceeding held by any revenue court sub-
OrCinaie to himin which Do appeal lies or whers an appeal lies but
bas not been preferred, for the purpose of satisfying himself as to the
legality or propriety of the order passed or proceeding held and if such
subordinate re venue court appears to have—
{g) exercised a jurisdiction not vested in it by law, or
() failed to exercise a jurisCiction so vested, or
{c) acted inthe exercise of jurisdiction illegally or with
material irregularity,

the Board or the Commissicner or ite Additional Commissioner or " 4
the Collector or the Record (fficer, or the Settlement Cfficer, asthe E
case may be, may pass such order in the case as he thinks fit, |

(2) Ifanapplication under this scction has been moved by any
person either to the Board, or to the Commissioner, or to the
Additiopal Commissic ker, or {0 the Coilector or to the Record Qfficer
or to the Settlement Officer, no further application by the same peison
shall be entertained by any other ¢f them.”

CHAPTER 111

AMENDMENT ¢F THE UTTAR PRADESH ZAMINDARI ABOLITION AND
LAND REFcrRMS AcT, 1950

Ameadment of 7. Insection 154 of the Uttar Pracesh Zamindari Abolition and 4
section §54 of Land Reforms Act, 1920, iereinafter in this chapter referred 10 as the .
é’;'fésﬁg; no. 1 principal Act, in sub-section (1) at the end, the following Explenation and .

b proviso shall be inserred namely :— k|

“Explenation—For the Temoval of doubt it is hereby declared b ’
that in this sub-secticn the expression “person’ shall inchide and ba
desmed 1o havs included on June 15, 1976 & ““Co-operative Society™ :

Provided that where the transferee is a Co-operative society,
the land held by it having been pcoled by its members under
clause (g) of sub-secticn (1) of section 77 of the Uttar Pradesh
Co-cperative Societies Act, 1965 shall not be taken into account
in computing the 5.0586 heciares (12.50 acres) land held by it.”

H Substitution of §. For section 333 of the principal Act, the following section shall
0 szorion 3337 Huted y i
P be substituied, namely @

i ' %333 (1) the Board or the Commissioner or the Additional
Power to czl) Commissioner may call for the record of
for cases eny suit or proceeding decided by any court
subordinate to him in which no appeal lies

or where an appeal lies but has not been preferred, for the purpose
. of satisfying himself as 10 the legality or propriety of any order
" 1 ‘ passed in such suit or proceeding and if such subordinaic cour E |
appears to have ; -
i (a) exercised a jurisdiction net vesied in it by law; or ‘ '{
Hi (b) failed to ¢xercise a jurisdiction so vested; or F b
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(c) acted in the exercise of jurisdiction illegally or with
material irregularity;

as the case may be, may pass such order in the case as he thinks fit.

(2) If ap application under this section has been moved by any
C person either to the Board or to the Commissioner or to. the
L Additional Commissioncr, no further application by the same person
T shall be entertained by anyother of them.”

, 9. Section 333-A of the principal Act shall be omitted.

10. Notwithstanding anything contained in this Act gll cases
referred to the Board under section 218 of the U. P. Land Revenue Act,
71901, or under section 313-A of Uttar Pradesh Zamindari Abolition and
e Land Reforms Act, 1950 as they stood immediately before the com-
RS mencement of this Act and pending before the Board on the date
of such commencement shall contioue to be heard and decided by the
Board as if this Act has not been enacted,

the Roard or the Commissioner or the Additional Commissioner,

Omission _of
saction 333-A

Teansltory Pro»
vistons

By order,
G. S. PANDEY,
Vishesh Sachiv,
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